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• 	 Misc. Petition No. / 

Contempt Petition No./ 

Review Application No,/ 

Appl ica nt (s)  

- Vs.- 

N 
Respondent (s)  

Advocate 	for the applicant 

4 
Advocate for the respondent (s) 	Q  

iotes of the Registry 	Date 	 Order of the Tribunal 

	

8.4.2O03 	Heard Mr. S. Sarma, 1earned 
•t hiS apiHcation is 

• 	 Thrm but not in •i 	
. icounsel for the applicant and also 

Condona'ie Ptt 	. 	 Mr. A.K. Choudhury, learned Addi. 

ikd/ flOt 	•( F 	 C.G.S.Co for the respondents. 
Ot PIS. 50/ 	 Issue notice to show cause 
vi&IPOJB/ NOJ 	 c9 	

as to why the application shall 
Dated 

• 	 • 	 be admitted. Also, issue notice 

to show cause as to why interim 

	

,RegIst 	 order as prayed for shall not be 

granted. Returnable by three weeks 

List on 2.5.2003 for 

H • 	 . 	 admission and further orders. 

T9 	 In the meant iine, the order 

No.910127/409/753/EIC(L) dated 

10.10.2001 transferring the 

applicant from .E.Narangi to 

CWE(AF) Barauli and order. bearing 

/W10- : No. 1001/5/403/EIE dated 2.4.2003 

vjP I-v--t GiLL / 	n.cJ.rfr W0 	 shall rnain suspended till the 

)f7/. 

- 

Vice-Chairman 

I 	 mb 

returnable date. 



/ 
0.A. No. 75/2003 

2.5.2003 	HeatdMr, S. Sarma, learned 
counsel for the appi .icdnt anci'aiso 

Mrb A.K. Choudhury, learned Addi. C.G. 

S.C. for the respondents. 

No reply so far filed by the 

respondents. On the prayer of Mr. A.K. 

houdhury, learned Addi. C.G.S.Co for 

the respondents further iour weeks time 

is allowed to the respondents to file 

reply. List on 11.6.2003 for admission. 

In the meantime, interim order dated _ 	8.4.2003 shall continue. 

A 	iii 	-'4 	1- CV7I 	
) 	

t 
ice hairma~ 

rub 
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13.6.2003 	Written statement has been -filed 
by the respondents. The application is 
admitted. Call for the record. No 
fresh notice. need to be issued. The 
case may now be listed for hearing on 
18.7.2003. The applican€ may file rejoind 
der, if any, within two weeks frrn 
today. 

List again on 18.7.2003 "for 
heäring.In the meantime,- interim order 

dated 8.4.2003 shall continue. 

1 
	\1qL 	kVb 

16 

4a dh-t t1c/o. 
ci 	,1je47/,e€J tCL.  

Vice-Chairman 
mb 

18.7.2003 	Adjourned on the prayer of 
learned counsel for both the parties. 

List again on 13,8.2003 for 

hearing.' 	 - 

Vice —Chairman 

mb 	 - 

'I 



0. 75/2003 6 
13.8.2003 	On th prayer of Nh. S. Sarmä, 

learned couns1 for the applicant the 

case is adjourned to obtain instruction 

on the matter. List on 26.9.2003 for 

	

&1a 	
hearing. 

\\W 	at 

hairman 

mb 

	

26.9.2003 	Adjourned on the prayer of learned 
counsel for the applicant. List on 

14.11.2003 for hearing. 

Vice-Chairman 

mb 

C 

	

29.10.03 	Heard Mr S.Sarma,learned counsel 

for the applicant and also Mr A.K. 

Choudhury,learned Addi,C.G.S,C for the 

respondents. Mr Sarma stated that the 

impugned order bearing No.91027/409/ 

753/EIC(L) dated 10.10.2001 has already 

been cancelled by the authority by 

their communication dated 20.9.03. A 

copy of the same communication is placed 

before us and kept on record. By the Jr 	
said order the earlier impugned order 

is withdrawn. 

Upon hearing learned counsel for 

the parties and on perusal of the order 

we dimniss the application as infructuous-. 

' 	- 

Member 	 Vice-Chairman 

pg 

/ 

j7' 	- 
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}3EFOISE THE CEN TRL ADN I N S1RrT I v: rR I LJNAL 

0LW(iFiT I BE:\lL::H 

Title of the case 

BETWEEN 

E3hri Ram (hsish Singh 	 Appi icant 

AND 

Uion of :ncia & nra 

G]:ST OFTE ccE3E:, 

The applicants in the instant case is aggrieved by the 

order dated 10 10 2001 transferring him to Damraul i and the 

order da';erJ 24, 2003 rd easing him from his present place of 

posting to carry out the said order of tr .  ansfer The 

; 3
PP 1 :icant on 26, 1%.. 2000 preferred a representation for his 

transfer on c:omp ass innate ground to L P (home town ) The 

respondents acting on the sal ci represe ntat ion issued an 

order dateci 10 102001 transferring the applicant to CWE:(AF) 

Etmraui i The applicant after having seen the conch t ion 

laid down in the said order regarding his seniori ty 

preferred a representation dated 12 11 200i praying for' 

cancel 1 at ion of the order dated 10 102001 The aforeasi ci 

represen tat ion was followed by another representat ion dated 

2 42003 for withdrew of the reciuest as the 

si tuat ion/cl rcumstances under which the application dated 

26 12 2000 was made has been c::hanced , Those representations 

however never resoondent: to those representations In the 

mean time the respondents have i saucci an order releasing the 

ap:)i. cant from the office of the G.E.Naranqi to OWE 

Bamraui i without taking consideration to his 

rep resentat I ors filed praying for cancel I at; ion / wi thdrawa I 

of request marie for transferS Thi. a is the crux of the matter ,  

for which the app .licani; has filed the 0A 

12 

• / 
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BEFORE THE CENT HAL ADM I N I ST RAT I YE 'JR I BUNAL 
GLIWAHATI EENEH' 

(An appi ic:ation i.nder section 19 of the Central 
Admin:istrati ye Tribunal Act 1985) 	

-r 
\ 

OANo 	 'of 2003 

?ET WE EN 

Ram Ash i sh S :i n h 
Du f t ry (OTP ) 
In the office of the G.E.Naranqi 
P.O.Satqaon. 
I) :1 s t 	i:: am r up 
Ass am 

Aplic:ant. 

n 	 c.pp I icant 

AND 
1. 	The Union of 	India 

Represented by Secretary to the 
Govt 	of md I a 
ministry of Defenc:e 

2 	The Engineer 	in ChIef 
Army Head Guarter 
DHC 	P.O. 
New Delhi 

3. The Head Guarter 
Central Commar:f 
Lukhnow 	226002. 

4 The Garrison Engineer 
Narang I 
P.O.Satgaon Gi,wahatj.7910$7 
:amr'up (Assam) 

. 	 Respondents, 

PARTICULARS OF THE APPLICATION 

1 ,, PART I CIJLARS OF THE ORDER AGA I NST WHICH THIS APPL ICAT ION 

IS 	)E 

This appi icat ion '  is cli rected against the order,  

bear:ing Non 910127/409/ 753/EIC (L) dated 10. 10200i 

transferring the applicant from GENaranqi to the office of 

the CWE (AF) Bamraul I and order bearing No 1001 /5/403/EIE 



•0 

dated 2.4,2003 rel ieving him from duty w..e f 14..2003 

2. LIMITATIoN 

The 	app1 icant 	decl ares 	that 	the 	instant 

application has been filed within the limitation period 

prescribed under section 21 of the Central Administrative 

TribunalAct.1985.,  

3 . JUR I D CT I 

The apri icant fi.rther declares that the subject 

matter of the case is within the jurisdiction of the 

Administrative Tribunal 

4 FACTS OF THE CASE 

n 	
4. 1. 	That the applicants in the instant case 	is 

açaprieved by the order dated 10, 10,2001 transferring him to 

Barnraul i and the order dated 2.4. 20:3 re]. easing him from his 

p resent p :t ace of post :i rig to carry out the said order of 

transfer. The applicant on 26.12 2000 preferred a 

representation for his t r'ansfer on compassionate ground to 

UP (home town) The respondents acting on the said 

representation issued an order dated 10, 10 2001 transferring 

the applicant to CWE(AF) Samrauli . The applicant after 

having seen the condition laid down in the said order 

regarding his seni.ori ty preferred a representation dated 

12. ii 200:i praying for cancel I at ion of the order dated 

10.10.2001. The aforesaid representation was followed by 

another representation dated 2 4 2001 for withdrew of the 

request as the si tu ..ion/c i rcumst ances under wh i. ch the 

app 1 icat ion da.ed 26 122000 was made has been changed 

Those rep resent at .......ns hc:we'er never respondent to those 

IN 



reprentat:ions 	In the mean time the responder. ts have 

issued an order" releas:i.nn the applicant from the office of 

the (3 E Narang I to CWE Bamraul I without tak I rig 

considorat ion to his representations f led praying for 

cancellation / withdrawal of request: made for transfer.  

42 	That the applicant is the citizen of mdi a and as 

such he is entitled to all the right 	protection and 

privileges as guaranteed under the c:onst .1 tution of mdi a and 

Laws framed thereunder.  

43 	That he applicant Is presently working as Duftry 

(OTP ) in the office of the G.E.Narang :i. The app? Ic ant was 

initial :iy appointed as peon in the year 1969 and he joined 

the post on 1.1 1969 in the office of the G.E.Narangi By 

now the applicant has completed about 34 years of service 

with utmost devotion and si. rice ri ty The app? Ic ant be longs to 

Utter Pradesh wherein he has pot; some property. At that 

relevant point of time mother of the app? icant was in a bed 

ridden condition and his presence was required The 

app :1 icant high? I ph t i rig these factual aspect made a prayer ,  

throuqh his representation dated 26.12.2000 praying for his 

post ing in a nearby stat ion namely (3orekhpur, Al 1 ahabad or 

Bariaras. The respondents exceed:i.ng to his representation 

issued an order dated iø 10.2001 transferrinq the app? :icant 

from GE Naranq:i to CWE (AF) Bams"aui I 

A 	copy of the representation 	dated 

26. 12.2000 and the order dated :10, 10.2001 

are enne>ed herewith an marked as 

APiNEX UREH1& 2 respecti vely. 



0 

4.4. 	That the applicant on receipt of the Annexure-2 

order dated 10 10. 2001 could come to know that in the event 

of his transfer he would loose his sen ion ty immedi ately on 

receipt of the said order he preferred a representation 

dated 12 ii 2OOi prayinP for cancellation of the order dated 

10,10.2004. Howeve rb iLl date the respondents have not 

issued any order canceling the order dated 10 10 2001 The 

respondents have not even intimated reparding the fate of 

the representation 

A copy of the said representation dated 

1211 200i is annexed herewith and marked 

as ANNE:XURE-3 

That the appi ic;ant is still continuinç 	in the 

capacity of Duftry Under GE Narançi as he was not rd eased 

pursuant to the Annexure-2 order dated 10.10.2001.1n the 

mean time mother of the applicant expired and the applicant 

intimated the fact to the concerned authority. To that 

effect the applicant preferred a representation dated 

24 hithiichtirici the fact that the pr hOC reason as to 

seek inq transfer on compassionate c round is no 1 onç1er in 

existence and with a prayer to allow him to continue in the 

present place of posting 

A 	copy of the rep r'esentat i. on 	dated 

24 2003 is annexed herewith and marked 

as ANNE:xuRE4. 

46 	Thatt he applicant was shocked when he received 

the impugned communication from the office of the respondent 

No4 that is GENaranp i releasing him from the office of the 

GE. Naranc$ I to CWE (AF), E3amrau]. • . f. 16.4. 2003 .To that 

4 



effec:t 	the said respondent issued an 	order 	hear'in 

r. 1001/5/403/EIE dated 242003. 

copy of t h e said o r d e r,  is anne>ed 

herewith and marked as ANNEX1JRE'"-h 

47. 	That 	the app). icant bqs to s t a t e that 	the 

r3nexure"2 order dated 10 10200i has been passed i ileqal ly 

imposinq the condi tion that the app). icant will have to loose 

his seniority in the vent of such trans'fer. The respondents 

beinc the model employer ouqht to have taken into 

consideration t h e fact t h a t s i n c e the order of transfer 

d a t e d 10 10%001 has been passed to take consent 'frt,m t h e 

applicant It is further,  stated that the condi t ion imposed 

in the i mpuqned commun i cat I cn dated 10 10 2001 under the 

facts and circmtanc:as of the case can be treated as 

:inconc inab Ia contrac:t T h e,  app 1 icarit immedi ateiy on receipt 

of the order dated 10 102001 preferred respondents to the 

author:i. ty c o n c e r n e d prayin g 'for cancel 1 ation of t h e: 

a f o r e s a i d order but same evoked no result in positive 	The 

applicant in fact was never' :Lnt:i,mated about the 'fact that in 

the event of his transfer his seniority would be altered 

(par't 'from that the cond i t ion prevai ii ncj for issuance of 

such order of t rans'f a r is no I oncjer in ax i stance and as such 

the responda .....s ouc:3ht to have been cancel ad the order d a t e d 

10. 10200i w:i thout any del ay 

4 8 	'That the app 1 ic ant states that 	impugned order' 

of transfer was issued on 10 10 2001 but it was never 

implemented but the authc:ri ty without tal.:: mg any consent as 

requl red issued the impugned order dated 2 4 	releasing 

from his present place of post log 	The respondents even 

after repeated requests have not cancel ad the aforesaid 

15 
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order of trs.nsler and the order was kept inoperative for, a 

1c::'nq time and infect sinc:e the cause for compassionate 

transfer is no longer in existence it is open for the 

app i icant to intimate the concerned authority recardinçj 

cancei. lati.on of the prayer for compassionate transfers It is 

therefore the act ion on the part of the respondents in 

issuinq the order of transfer as well as the c:onsequenti al 

order of release t ski nq :i n to cons :1 derat :1. on the ci rcumst.anc: e 

is illeçyal and l:isble to be set aside and quashecL 

4.9. 	That the applicant states that s:i.nce order of 

transfer was issued not in public interest 	the concerned 

uthori ty oucht to have canceled the same when the request 

was wit;horawn 	It is stated that sinr:e the order of 

transfer has been issued affecting his sen i on ty 	the 

respondents p ri or to issuance of the as i d order oft ranaf er 

ouqht to have informed the applicant reardinc such 

condition. The appl ic:ant presently is holding the post of 

Peftry in the office of the Respondent No, 4 and till date he 

has not been relieved in terms of the impugned orders dated 

10. :10.2001 and 24 2003 ,It is therefore the applicant prays 

for an interim order di recting the resj::onderts not to 

I ease him by suspending the operation of the impugned 

orders date 1010,2001 and 24,2003. 

5 GROUNDS F OR REt....t EF w ii H L. rct PRc:v I S ION 

.1. 	For that the ac:tic:n/inact:Lon on the part of the 

Respondents have acted illegal in issuing the impugned 

orders dated 10,10,2001 and 2,42003 in transferring the 

1 	app]. icant without his consent and as such same are liable to 

6 



be set ai de and quash ad 

5.2. 	For that the respond nts have acted :i 1 i eal ly in 

jssujnc 	the impugned transfer order dated 	10. 10.2001 

imposinq condi t ion detrimental to his seniority without 

affor'danq any raasor,a 1 a oportun i ty of haarinq and as such 

same is not sustainable and 1 abl a to be set aside and 

quashed 

Fo r that,: the responders have acted Illegally in 

not acceciinq to has prayer for cancea .Latlon of his renuest 

for transfer and as such the irnpuned orders are i i able to 
be dccl are void ab in it to and liable to set aside and 

quashed 

54. 	For that since the orders of transfer have been 

issuco accedanç to the request of the app, Icant any order,  

passed affecting his scrv:fte conditions without 	prior 

irtimaj;jnr is not sustainable and liable to be set aside and 

quashed. 

S 5 	For that in any view of the matter the impuqned 

action of the respondents are not sustainable in the eye of 

law and I a able to be set aside and quashed 

The applicant craves leave of the Hon hi a Tribunal 

to advance more Qrounds ooth leqal as well as factual at 

ithe time of hearir:q of the c:asa, 

. DETAX LB OF RE:NEDIES EXHAUSTED 

That the applicant deci ares that he has exhausted 

a.l 1 the remedi as avail able to them and there is 	no 

/ 	
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ai ternat: I ye remedy availabLe to h im 

7.MATTERS NOT PREY OUSLY [.1  LED cR FEND NO I N mw OTh4ER 

COURT 

The app :t ;,cant further cieciares that he has not 

filed previously any appIication writ petltlon or suit 

regard i op the qri e v anc:: es in respect of which this 

app :t icat ion is made before any other court or any other 

Bench of the Tribunal, or any other authority nor any such 

appiic:ation writ petition or suit is pending before any of 

them 

B; RELIEF SOUGHT FOR 

Under the facts and circumstances stated above 

the applicant most respectfully prayed that the instant 

application be acmitted records be called for and after 

hear'inçj the parties on the cause or causes that may he shown 

and on perusal of records be grant the fol lowing reliefs to 

the app 1 icant 

:1 	To direct t he Respondents to set aside and quashed 

the impugned orders dated lB i2Bi and 2 42øB3 with a 
'-V 

further direction to he r'espc:nc:!ents to allow him to cont inue 

in his present place of posting 
- --.---- 

8 2 	Cost of the app i icat ion 

8.3. 	Any other relief/reliefs to which the applicant is 

cot :1 tI ecJ to under the fac::ts and circumstances of the case 

and deemed fit and proper.  

0 
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9c INTER1MQRJpv1:r0 

P?ndinc 	disposal 	of th is 	app 1 icat ion 	the 

applicant 	prays for an interim order 	directing 	the 

Respondents 	not to ci ye effect the impt,.ned orders of 

transfer dated 10 10 2001 and $ 4 200wj th a further 

di rect iont to the respondents to allow him to cont :inue in his 

present p1 ace of posting.  

Stir: ton Uuittcnn:i 	
ruin no: to to 	 sits, its: its, ito:, Sit is too it 

.11. P8RTICijL(Rg OF THE I 
OP000 

I. I.P.O. No. 

2 Date 

3 Payable at 	Gt.iwahati 

12, L 1ST OF ENC,,OSUREs! 

As stated in the Index 



VERIFICAT10i' ,! 

1 Sri kern Ashish 8inch eced about 54 years 	5/0 

Late N :inn,at: pse nt wor:: inçj as Lluftry (O'UP)in the off ioe 

of the SE Naranc I do hereby solemnly aff irm and yen Ty that 

the statements made in para- 

craphs 	 ?j 	 c 	 are true 

to 	my 	knowl edqe 	and 	those 	made 	in 

parar.jraphs A j.k'j i k5JAC a r e also tr..me to my I eQal 

advice and the rest are ry hurnh :i e SLAbILL 55100 betore the 

Hon 51 a Tribunal. 1 have not eupp essad any material facts  

of the case 

And 1 sicm on this the Verifaat.ion on this 

the M day of Aof :iiø 

5icnature 



From 	
Singh. Duftry(0) 

Wo * QE lqamgi 
PC $ Bata, Mst  

?d. 	 (Assam) 
 

Q5iahat.t., 

' 	,_j••• 

to I 
çK 

I 

I. 

-AHQ"PGW Mhl 
aethi 	 -- 
tX.Dh proper channel) 

sua 	$ 	&GJTa14Sjj 

•1 

4' 
• 	;'. 	,, 

Respected sir. 
I O d].ike to mention the following few lès for your. kind 

inEortiand ayiathstic f*vourthle actich pléasCs. 

,(* 	was appointed as Peon on'Ol Jan'1969 and was posted to 
GNrangi Wéf the same 'date. 	

' 
• (b) I have put in 31 years of service within this division to 
the efltire satisfaction of my st!periors. 

(c). I belong to uttex redeah state wherein I have some property 
'I' e to the ill health of y :tr who is now 85 years old. 

6 is lying idle and br'. 

(4) 

 

ky mothqg &S UOUtiOned, above is also not capable of moving 
on most of the time is bed ridden with no one to care 

ior her. I aim thus depr1vihet'Of 'rIigitin'ate dues in her 
l$at Stage of ,  iu,r lifee 	' 

'I.) $y wife who  is Aaying with me is suffering from "Acute 
A3the$tiC 	I probletas and though I have tried all - 1pys and 
meanS tG get btr cqred. I he fatled. The pbyician who is 
looking after her has advisea ilinediate change of stetict in 
order to ensure that she is fully cured.(Medical certificate is 
•4ed in original). 

2. 	In'vtz of the above fats, 'may P request your esteem HO to 
kindly ce*aider my posting on extreme compassionate grounds to eithr 
of the foloing station so that this humble employee can be relieved 
off the stiess? mental tension that has been disrbing me for the 
last C! eotyears "I- 

(a). orakur 
(b)1ahebed 

• 	Ic) 	ita 

3. 	For the ebe acts of kindness, this 	humble lt paid employee 
of ,  yixe shUbe ever duty bOund. 

%hanking you in anticipation. 

Yours faithfAl7a 

Station $ arangi 	 4 ) 
• 	Dated $ A Dec' 2000 

(z.i/224407 Shri Rain Ashish S ingb.) 

p ' ' 	
Duftzy(02P) 

A4iocOtO 



, 	 ,- 

	

S 	 . . 	 . 	. . . 	
..: 	• 	. 	SLi9t 	2 

1- 

ep I 	S 	• 	4l 

HQ CenL1 
Luknow — 2 2 	()() 2 

	

: 
Y1oi27/4O9c e/Ic1) 	

Oct 20)1 
S4. 	 . 	: 	-•'• 	: 	• 	

•:. 	 . 	
S. : 	. 	• 

_ •S 
 

HO E.stert Cornmaid  

'- 	 Ca1cu{t4-.21 - . 	
'-? 	S :: '  • 	 • 	• 	.. 	. 	. 	

.S •• 	 • 	 ._, S S S. • •  • 	 • 	 S. 	:i 	. 	. 

	

-• 	 ,•... 	-, 	.:: 
-•' 	 . . , 	I • .•.. ; ; . 	, 	 - 	

;' • 	. 
. 	 •; 	

;-. 
ShUlonQzone 

	

; t 
	•• 

" L' 	 s.LCJU D.fifUTUth PSIS : U;op ts 

	

t 	 ' 	----..•—.-..•• —  .•-, ---fl  
•' 	• ; 	• 	 •' 	

S 	 . 	 • - :.; 	 , . 	 . 	 . 	 . 	 . 

	

- 	4 

	

t_ l 	
011OWL4 	Ler co os1g ha3 been appio ' 

	

FiQ 	 .. 

,. 	 — 	.. 	 .. 	 , 	.J. 	 S. 	 •' 

	

.' 4) •_ • 	 _ 	— %. s_a 	_ _ 	
— 	————  - -• -  

Ser ME5 NO, Name and Design 	 Posted 	 L ' 
'. .i 

: 	, --• NO 
 

t 	
. 	 _ -. S.  _ 	• 	_ 

. — —----——---------------------------- 
EASTERN COMM2D CLNTRAL, CUi u •. 	

•.,.'•....., 
 UJ'S/22440'7 	 .. ' 

Sr Ram 	h igh CL Nc ngi  
'Duftry (0TP) 	 / 	: 	

Banrau1 	Oi1 1, (fq i. . 	 • 	 C 	
a 	 • 	

(ItOrn3 one Oni j) 

	

._, 	,•., 
A'J4 ranchIrny HQ 1e )rIt ! 	L- fl-C 	B 	 n 	¼) ? 	

7 9550/asc/ExC(I dt 03 0C¼ 2)( 
.:'-:':. 	 •. .. .. 	 . 	 . 	 ... 	 . 	 . 	 : 	• - •• •S_•S•' 	 - 	 ;S 	 . . • 	• . 	 • .. 	 • 

'jfi1 1' 	 ¼ 
,• 	 j 

—  — . —'.-, 	•••••: •-'—, •-A 	. .-' , —  — • —. . -. — . —  .— — .--•-.• ———-.••-. .- .- . . —  -• 

	

S,S•nS 	 r 	 *A•15' ,. 	 —. 

Themoyewj1 	cJkad out at the expense of i-I - .•:•- 	 5: 	 :.: 	 • 	 • 	. 	 '. 	- S 	 • 	 • 	 :' 	 .. 

	

•__'•'; 	 •. 4 • 	The move w. be com1ç ted 	U re c oi srofl forratior Co err d 
- 5 , : 	 . 	 • 

•'The .ridIv±d1 i11 he informea.thath wJ.11 rcco ~i h from the date o 	ort 	ce duLy n the n, u t or as per ,  revsd ntruct on Conned In M 	3Lry of u ¼ N0 2 8(8)/87/D;pr& ) 	tr1 2 .9  

	

Tut 75 	pritic1 iu (PRo 1/ 	¼ / 	'CPRO  

/ 

	

5' 
;• 	 -- 

( R D BurL j 
C 	

Ma 10 ¼ 	 502 (pr L '"' 	•' 	• 	. 	 - 	
. 	 %) 	C  

Copy to — 	 _ 55,  -- 	 * 	 •..• 

	

.* 	,t• - 	S 	5. 	 , 	 _*5_ 	
5 	 -. 5 . 	- • 	 . 	 _ --- 	

• 	 S 

DCt. ouwahat_i, 	.7 
.* 	 — .J-_-%- 
F 	 -n& 

' ID1 ID () , IR r&d pc 	 or ci r  

	

-: 	 F 	 . 	 S 	• 

-: 



2) 

TI 

The E in C 
ArmyH.Q 
New Delhi 

Sub: Cancellation of the order Dtd.jQ/l/j 

Sir, 

With cbe respect I beg to state that by 
the .rdex' dtdjO/l(j/Oj .1 have been transferred to 

Bamraulj C4E.() with a condition that. I may be 
Junior in that Unite I donot want to be a Junior 
by Transferi 

S. I pray that the trnsfer srder may be 
cancelled and to keep me in GE,Naangi 

Faithfully Yours, 

Sri Ram Ashish Singh 

Duf try, 
G4 E.Narangi 

t;Iç\P, 



Thefingimer-in-Chief  
1rrny heIquarter 

NOW DSlhi'll 

( Throuçh prpx channel 

S 	 $p S  9! 
C2PiOWTL (kU 

aebptctedLir 1  

Lth de tep:ct X 'bE tjt lay t4le foliowin j~  
few liis for aytpsthetic consid erattion p1 s- 

(a) 	at sir. I a-an pleyce of GF Natan q,i 
•arX3 perforrninc my duties as tuLtry(()TP) 

aiftc 
 ray appciQtffieflt. 

That sir. (U4t to sewe unavoidable. circum;ttnccs 
I had apltd for ccnnpasrnionate poating/trirs1tr 

t / 	dinç £ec ak)OO and accordingly my pClb t1nç to 
/ 	choice station has been Grdered by yt HO 

• 	durinc oct . 2001. • 

(a) That air,it i ss re.retted to inform you 
tjat the jcound on which I had applied for 
posting i.e. ny £nother was aced and srinç 
from iltnes..; and my wife was BuUeriaci from 
astkuz*ji. $ir, ny mther has been expired at 
my native p1ac. and ny wjfa is now crrc1. 

(4:) That alt. I had a plot of land at NaWlQi 
which has been captured by other p€rs and 
a case baa been filed xtft and the ste 
has not ytt been stt1e4 till date. 

In view of above. 	q€st yout otu to conidet 
y case bssed.on m earlier applIcatIon and bov't fta 

cancs11in ruy pcwtliw order on hnitarian gr ound. 

Ioz this act of I shall rain ever 
atet1 to y4. 

Yours f a I tfi1y, 

-ttin3 Harançi iao- 

Dated# 2,)pr 03 4/224407 

rT- 

-r ---.- 
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e1e Mily 6060 	
Garrison Engineer Nanqi 

' 	

P0 . Satgon Dist : Kamrup 
Guwati7027 (Assam) 

100I//403 /IE 

02 Apr 2003 MES/2'24407 .J-j 
Rarnashjsh Singh, 

'1. 	DfZtry(p) 

- 	
: DtT?rry 

You are hereby' Peentetly trnfer 	to CWE(AF)BV 
AlJ 	 Oth .ahabad OflCpOs5j0' 

Authj I-TQ CEThastern COmmnd letter No. 
dt 22 Oct260i...  YPU. will be'relievea 

fromthès of fiàe(.o 6 Ar 2OÔ3A) arid will report to your new 
Uflit/d 	Stttion aftr avi1ing usual 	 ' 

 
'Advnce Of TA/DArny beha0 apij.cj0 

YOU will submit the 011wing before 1a1hg 
frOM this office :- (a) Rat10 ca 	if any ('b)' Dprtur.e repo, (c) CGH8 card  (a). •, .cer Ce 

cer1fjcte from n1l concerne,' ide 
	Card .issue by hi Office 

be srrenr 	t your 
nw tJflit/Frnn for further actjoy 
6 	

It will be noted that your pay an llciyerce
s  for the month of My 2003 ändonward will be 11mepajd 	your new u'nit/ atjn QnlY"aft.r'hyjc,ii 're.po' therefr duty. 

 74 	
-C Prtificd that the ah&re narnpd ind1vj is not 

ivo1 cUs in ny 	p/c of-s-p-c 

- -' (DAry 
Disiributi on  

Gmrrison Fngineeri  • ' 	 !- CEc ':Kolkata 
r-p CFZ ShIliong 	' HQ CWE 'Shillong ' 	

'  • 	6. 	CD. Nxanj 	' 	 ' - 
. 	CJE.'(F)amraulj 	3605/_  DA - Allahäbad 

 6 	 t  
il-b 	

SCA 	 _ 
al 	

7s. - 
-: AAO GE N.r'ngi/ 	 CYClo3J1inq 	20/ o 2-r:rigi 	 alloes r 	

30, 	
53476-F JUCflOW 	

UCTI0N 	 GPF, A/o  
GPbS. 	

'  
CGEGIS 	 D0:04,64g 
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IN T1!E CEN 	ANISTRATIVE TRIBUNAL 
GUWIAP 1CH : UWAHTI 

• 	 cthW5flhiCflOIn_jthe matter of 
O.A. NO. 75 of 2003 

Shri Ram Ashish Singh.. Applicant 

-Versus- 

Union of India & Ors. 
- 	

2 	•. Respondents 
written statements for and on behalf of 

Respondents NOs. 1,2 0 3 and 4. 

1, ID N Arya, Garrison Engineer, Narangi, Satgaon,, 

Guwahati-27 do hereby solarnn].y affirm and say as follows :- 

That I am the Garrison Engineer, Garrison EngirIeer 

Narangi, Satgaon, Guwahati- 27 and as such fully auainted 

with the facts and circumstances of the case. I have gone 
through a copy of the application and have understood the 

contents thereof. Save and except whatever is specifically 

admitted in this written statement the otherkE contan-

tions and - statements may be deemed to have been denied. 

I am authorised to fie the written statements on behalf of 
all the respondents. 

That with reference to the statements made in 
paragraph 1 of the application, the respondents beg to state 

that the posting order was issued in the interest of the 

applicant and based on his appeal only. Accordingly Movement 

Order relieving him on 16-4-2003 was issued. 

That the'respondents have no comments to the statements 

made in paragraph 2,3 0  of the application. 

That reference to the -statements made in paragraph 

4.1 of the application, the respondents beg to state that 

the applicant had applied for posting to his home town on 

extreme compassionate grounds such as wife's sickness, ill 

health ofmother, to look after l.and etc. (enclosed as 

Annexure-I by the applicant) on 26-12-2000. 

Contd. ..p/2- 

( AT2TTDSi 

Garrise 	gaieer Narangi. 
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Accordingly, Respondent was pleased enough to consider his case 
and necessary order to this effect was issued under HQ Central 

Command letter No. 910127/409/753/E1C(I) dtd,10 Oct 2001with a 

direction. to move forthwith to his choice station (enclosed as 
Annexure-2 by applicant). On receipt of the order the applicant 

repiested for deferment of above posting order upto Apr 2002 
and avain respondents considered his case as desired by him. 

The applicant had never informed the respondent that 

all hisgrievance had been solved till 2-4-.2003 i.e, the date of 

which movement order. has been served on him to relieve him for 
joining at his station. In fact the applicant has been making 

representation every time to gain time on one plea or other. 

His representation dtd.22-4-2002 i.e. enclosed as Annesure I 

is whIch he has produced a copy of executive Magistrate order 

dtd. 18 sep 1989 (i.e. 13 years f after the happening). The 
representation of the individual det. 12 Nov 2001 as 

mentioned by applicantq is enclosed as Annezure-II. It cans be 

seen from above application that the individual had not asked for 

cancellation of posting order but only requested for deferment 

of posting order till 30-4-2002 due to various reasons and same 

was considered by respondents. Theref ore the contention of 

the applicant is totally - false and misleading as there is no 

mention of seniority etc. Moreover, the applicant while 
submitting his application for compassionate posting had given 

a certificate that he will abide by the existing rules governing 

leave, seniority etc. so  it can be seen that the applicant was 
already aware of the rules regarding seniority etc* at the time 

of initial application itself. 

It is a known fact Guwahti area is very humid through 

out the year. As per Dr. X.C. Sharma, SDM & HO Assam Health 
services certificate dated 22-12-2000 the wife of the applicant 

is allergic to the damp condition of the area and for complete z1 

relief she is advised to remain in a dry atmosphere and should be 
shifted at the earliest (Certificate annexed as Annexure-ulli) 

Even during NOv 2001 the applicant vide his application dated 

1211-2001 states that his wife is undergoing treatment in Civil 
Hospital and her recovery would take time, which clearly spells 
out that even after a lapes of 12 months the applicants wife was 
still ill and the climate of Assam was not suitable for her. AU 
of a sudden now the applicant states that his problem has been 

solved which is contradic 	
to the Doctor's observation and 

contd....P/3" 

(fl 

 

N. Arva. TD.S.E.) 

E. 
Garrisoi Engineer NarngL 
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findings because the weather condition of Guwahati has not 

changed. 

Further more the applicant is pointing out that his 

mother is no more which he should have informed the Deptt. as 

his mother is shown as dependent as per official records and 

if she is no more than who is looking after his property at 

his native place now. It can therefore be seen from the above 

that the.appiicant is bringing out false reason with no concrete 

evidence and is misguiding the Hori'ble Court with false reasons 

for his vested interest. 

5. 	That with reference to the statements made in 

paragraph 4.2 of the application, the responderts beg to state 

that the applicant is no doubt entitled to the right, protection 

and privileges of the Constitution of INDIA, but not by 
misleading acts or unfair means as in this instant case. 

61 	 That with reference to the statements made in 
paragraph 4.3 of the application, the respondents beg to state 

that as brought our here-in-before the transfer order was 

issued on the request of the applicant after due consideration 

of his various so called problems and pleas. He has therefore 

been posted to his choice station. 

70 	That whith reference to the statements made in 

paragraph 44, of the application,the respondents beg to state 

that it is not at all sustainable keeping in view that the 

applicant was well aware of the fact and undertaking to this 

effect was submitted by him while appling for the compassionate 

posting. Further as brought out earlier in para 4.1 no such 

application was submitted by the applicant. Your honour may be 

pleased to please call for evidence as it appears that the. 

applicant is producing false and forged documents before the 

court which is a criminal offence and same be dealt with 

xw strongly. Further more after submission of necessary under-  

taking the so call application does not have any relevance. 

8. 	That with reference to the statements made in paragraph 

--
4.5 of the application, the respondents beg to state that the 
fact that the applicant had repiested for a deferment on 

various ground upto Apr 2002 was the main cause in non- 

C'ontd...p/4 

Garrisen Engineer NarangL 
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implementation of the order dated 10102001. Thereafter when 

he was about to be relieved he pveferred another appeal dated 

• 	 224-2002 on the plea that a court case was pending in the 

• 	
Court of Executive Megistrates Guwahati and his posting may be 

cancelled. Thereby indicating that ground of his appeal dated 

1211-2001 and dated 2-4-2003 are false. 
Copy of the appliCant'S' application dated 24-2003 

is marked as AnfleXUreIV. 

91 	That with reference to the statements made ** in 
paragraph 4.6 of the applications the respondents beg to state 
that the respondent after considering all pros and cons issued 

the movement order was served to honour the order dated 10-1001 

for the fulfillment of the request of the applicant. 

10 0 	
That with reference to the statements made in paragraph 

4.7 of the applications the respondents beg to state that no 
illegal or arbitratY orders were passed and the allegatiofl is 

totally baseless nor justified. The order 
dated 10-102001 was 

issued only on the request of the applicant and, only after 

rutiniZtflg all u
ndertaking such as loosing of seniority, move 

on own expense, move withoUt joining time, move withifl 07 days 

after receipt of order etc. 

The above undertaking duly signed by the applicant 

are marked as Annexure - V*VI ,  05 . 
Applicant's request for cancellation of the order 

dated 224-2002 was made at a very belated stage Nevertheless 

was considered and rejected by - the competent Respondent. ThUS 

your kind Honour would be 'pleased to note that no 
Injustices 

or illegal action was contemplated on the applicant. 

	

11. 	That with reference to the statements made in 
paragraph 4.8 of' the applicati8fl. the respondents beg to state 

that the orders were not implemented immediately due to the 
12 fact that vide application dated' 	

Nov 200 the applicant had 

sought for deferment uptO Apr' 2002 whtch was 5bsequefltlY 
granted. This fact is also highlighted in para 4.5 here-ifl 

bef ore. 

	

12. 	
That with reference to the statements made in para- 

graph 4.9 of the applications the respondents beg to state 
that the order was issued on the request of the Applicants 
thus the same is considered in the interest of public. Further 

the applicant was aware of his loss of 
senioritY as explained 

under para 4.7 above. 
I! 

rA.  

%11 Egineer NaraR5. 
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The applicant after seeing that all his flimsy pleas had gone 

in 'vain he has dragged the Deptt. to litigation for no 

fault of the respondent and rather to gain certain benefit 
by unfair means. 

13 	That with reference to the statements made in 

paragraph 5.1 to 5.5 of the application, the respondents beg 
to state that contents are far from facts. No illegal or 
arbitratory orders have been is sued by the respondent. The 

applicant was well aware that he would loose his seniority as 

and when he reports to his choice station. 

That with reference to the statements made in 
• paragraph 6 of the application the respondent beg to state 

that the respondent submit that all requests of the applicant 
except that of the cancellation of the order dtd 10-10-2001 

were not with by the respondent as such the question of m any 
sort of grievances should not have arose. Moreover, for his 
own interest in the form of full recovery of wife's illness 
and utilization of his land, which is lying barren in the 

applicant's native place, any sane human would have move 

forthwith. 
The pray of the respondent is that the matter be 

set aside and the applicant be directed to proceed on transfer 

keeping in view the interest and safety of his wife and land. 

That the respondents beg to state that the 
statements made in paragraph 7 of the application are matters 

of record. 

That with reference to the statements made in 

paragraph 8 of the application, the respondents beg to state 
that the applicant has unnecessary dragged the State to the 

Court without any valid reasons. The case of land disputes 

(i.e. grounds put forth by the applicant for cancellation 

of order dtd. 10-10-2001) seems to be pending since 1989 and 

the present status whether the game is still under progress 
or has been disposed off is not known to the respondent (Copy 

of case No. 1015/89 nd as submitted by the applicant to the 

Office of the respondent is annexed as AnnexUre-Vil). If the 

case is yet to be disposed off, then the necessary of the 

pplicatiOfl for compassionate posting to his home town should 

have not arisen. 
The applicant seeking cancellation of his request 

COfltd....P/6 

(NMTID.S.E.) 	 • 

Garrisen Engineer NarngI. 
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for posting when his wife can only be completely cured 
if shifted, to a dry station does not seems to be in order. 

17. 	That the applicant is not entitled to any relief 

sought for in. the application and the same is liable to be' 

dismissed with costs. 

VERIFICATI O'T 

I,D 1 Arya, presently working as Garrieon Engineer, 

arrison Engineer, Narangi, Satgaon, Guahati —27 being duly 

authorised and competent.to  sign this verification do hereby 

solemnly affirm and state that the statements made in 

paragras 1,3, i, 13 - / of the application are tue to 
my knowledge and belief, those made in paragrap4?i'ng 

matter of record are true to my information derived there 
from and those made in the rest are humble submission 
before Hon'ble Tribunal. I have not suppressed any material 

facts. 

And I sign this verification on this the 	th day 

of - / 2t'o3' 

pnelt ponent- 

E. 
Garrissm Engueer NningL 

—000. 



— 
Lb 	 a 

kj  

1 
 / 

	

	• ,' 	o 	'•I L1 j ii; 	0.: . 	 . 	. 	 4:•1,•j,/.•41 

I t11'3 i.: 
'h•I•llIh..i. 	.. 	' 	. 	. 	. 	

J1I' 	
..' 	!. 	 •:..1. textar 	cg.a.nd  uAgicn"I 	•. . 	• 	 . 	. 	

! • 	. 	' 	
•: ' 	 : 

I 	• 	d ; 	 . . 	 . 	. . I  • . . • 
!.,.1,IfI 

 

' 	 I $ 	l Irl I ,  Vill

OF POriia iUR O 1O227/ ' 	, 	 J 
I 

z 	
?Q J i1j9 Orrt 2tqj 	 I L'L • 	 '111 	

INVp 
 ULr 	 • .... • b 

1.th due rccpctt4X bog:to.a 	Ltthet3X, 
and Z hay 	

• • i c1oj-, of your d c;tft*ntho1Lng 	Patem11atj...:.;;, s bqøn 	 join WX1IYOU.i 	
4 I 2. 

' 	 hQt 	
:, 

"1t • 	 an 	 hore *n a coo 	 far s'di.o1 
. befo 	:IA.tiI1. 

tb 00' Qt6hrJ 	Kathkatji 'I(eC1itLV. kla9i.tritte. ' • Quwihi't.j An,) vida 	C... No 	 .> 1'ic.a 1W9/( (A phct,1.copy og 	 :iu a, 	
., 

La cnujoao 	 \ 	Jg 	1 thrpç 'f ii,, 	
'I 	

• 	 I 	
iPflf,) 30 	o thei 1r, I cou).d hot 	abto 	 4 my nn,v dUty et'tj 	at ths. fiau1 t7age ... Hofl 	XI roq6t pu fto cflnej,, my' .po.qng octsr. )1, 9 i0j27/4o9/ 	Al 

 J 
• 	753/1O(I?, dAtmd 10 Oab, 0Oj, Cop7 •nc)1oa.W1

1  , 	 " ' I 	I 	t[ 	 I 
 1 V 

 I•. 	I. 	. 	• 	 . 	• • .1 	•.. 	. 
4 0 	X therefor zcqur your hbflou 	 • 1, azt 	 ', poatLng 	$1 

 1 	I 	
1 1 	nd fcz thin 'ict c1 Jjridxo 0  ehajj1, bo,ra-tr.i 	 4, 	

4 
grtofu3, to you.. 

 • 	• 	. 	• 	• 	 • 	. 	• 	
, 	.;VlI 	•fr:.• l 

of  

	

' 	h4Ln)c.4xg yOtL 	 l 	
I 	 I 

f.' 	r 	IS  , 	•• 	• 	 ,• 	 :.OI1': I '.' 	?. 	I rit:, 	1:p I'I:.' •.I: 	• 
IIII$) 	

• 	
• 	':•. 	

:i'Uj: Your 'LthfuL1y, 
 

ILI

ft 	••' 	, 	44f 1•,f 	$ 	
: 	

I';' 4 	I 	 ' 	
07 Vh.L 	•( : 	: 	', 	,, • II

p3j cU 	 c1— 	
4 	

I 	• 	I '  ' 

Chjf zn11naor £vaat.rn Cotond  £ozt. William Calcutta 	
•• 	. 	 . 	• 	. 	:;•,... 

for infmbtLO ozd, • : Chji 	nciin.er 	
fl photo Copy O tho•• .. 1 hU1ong g00 	
nbov4, pontinj orier,  

• 	 4 	d,' 	x 	 • 	
•. 	: •.! CiC (ihU.jøtç1 	

1 i'nJ 	 • 	 • : j. 

• 	:..•( I - 	V1L 	çP 	
'I 	• 	

' / 

• 	(WW '\A& A 	 • 	

• 	• 	i: I 	 • 	 _r..•;z:;iir./ 	! 



! 

RIrp, I')tiøi OLJbjI', 

	

VT 	k(Dj 
41 

Sit Otl 

wj 

u(I/' 

Cht. 	tqin',er 1 	 1 

cii*.rn11 1C,11 	17^4 I 	
4 

£flU4uurt,2$ 002 

(righ prer eP,rin1) 

• 	• 	 - 

_______________________________ 	
7 

4 ,  

I 	
I 	 4 ( 	 CE 

•9'1Ct' 	 0 X I I 	'1i 

it', .s• 	.ct n4 	 .x: 	 am 

4Scw 117e fz ys U, p 	 Ift 	4o 
c. 	/ 	irX,,mlr .r.iw efp•sttnq t 

ysr 	F$b41,I Cs4r .PT.914fl31/4Q9flSVIZcUZU4*t1 t at,aSet A.Aviiorit 
srn1prsnt)y.unl• t 	ifrem 

t* feote 	 i . 	,• 

I 	() Mr *ofl 	t1 I53,4r *1qi unerqoiwJ 	at øi*ifIi'ti 

C011* 	.i4 %to  9tn1 oai4a*tt,fl wflI be,% *14 43*'tYi1 7 wnr 
Ipr2e. i'1.. y 4 wsotera1iS wbiarino in 7ttd.*m ier ; 

.xr,,i.in*ticn fIio tSirii 	 r2eflj.. 'Tfl*IW 
pr.n.10 in vmv .*..eti.1 t. 

In their xipattV. .*iin.ti$t.  
' 	 r 	• 

I,.rt from t'Is pv wits is e1r itnd.tijetng tt..t'tt lot 
' 	 ci11 liita1 itt it will tI)tS tb!e t r*4V,rV t'F 

aidmes.. It ts ...inttei tor** te .t*,1.r* till 

XY view f t1e 	fzet, X rsit y.ir )dns h.mur o 
113 

: een.ider 	and 1f1rr , peth'q till ?pttl 20 )l*m**  

41 	Ry ysir .ctf 

 

of ki 	I NnA ry f,tly irp,,bsrs will 
rmuitn yva sir. 

?I\kttq you in MtlCtP*t teal '  

Yturs f610fQl1vo 

• 	 (p,0/21447 	Rii i*Le' ciflV 

coffitern 

•1Dte .1 	iber 	GI 	iftr (OW)) 	 • 

C 	 vs erflC") X 	
• .1\ 

	

'rj tsr tnfsrii 	em *fl 
• to c (Ar) Ml* ,b4 	 st,tisr ettsnrloa\ 

Cgs 

UMN 

• 	 QC.'Ill7 2onQ 	 • 	• 

:1. 	 . 	 • 	 • 

a 	 •: 

: 

¶ 	 • 	 .. 	:; 	: 



(Di' ..X 	Sa,',,ta, M. B  B. S P. G T. Gen Surg (Dib) 

	

(GOVT. oFAsSAMARE MO. 5064 (A.M. C.). 	GondhibastlM 
Ex-OySU)td. Guwaholl Medical College Hospital. 	 Guwahati - 3 
EpI' 'enced in Gen Medicine Moteinsty & Child Heolth 	 osc U?) 

'Vcth 

I . 

ci 
t S( !f 	t 	 I 

QL i 	ô 	
r'1 

Qh'j 

1LM'' LI  

%,4t\A 	Ju hLLY, c 	. 
f. 	I 

I 
 

45 

Yd%.a¼ 

ry 41 

ij 

• 	
Q1 	di' 	 • 

	

Dr. K C Earma 	(1JTh)M$ 
Sub-Divislo oat 1'yIcdict &\Hea1t 
&sam Health :Scrvicc (P.ezd. No. 

14 

1" 



rçr) 
.1, Ty UflUit—i.-Chj 
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BEFORE THE CENTRAL ADMI TSTRATIVE TRIBUNAL 
GUWAHAT :1: BENCH 

F:arn Ash ish 8mph 

Union of India & Ors 

I RJOINDER FILED BY THE APPL ICANT AGAINST THE WRITTEN 

1 	STATEMENT F I LED BY THE RESPONDENTS 

That the applicant has received a copy of Written 
-%- 	ik 1& 	 r 

Sttemer1tA and except the statement which are specifically 

admi t:ted herein beiow, rests may be treated as total denial 

Th latements which are not borne on record are also denied 

an the respondents are put to the strictest proof thereof.  

2 	 That with regard to the statement made in pars 1 

of the Written Statement the applicant do not admit anything 

cort4ry to the records 

That with regard to the statement made in pars 2 

3 of the Written St:atement the applicant states that he 

prfrred his appeal on 16.12.2000 highl ightincj the fact 

thatj his mother was ill and at the :tast stage of her life 

a request to transfer him to a nearby :) staton from 

his native place at U.P.The authority after considering his 

apei issued an order approximately after one year 

trnferring him to Bsmrauli His order of transfer was kept 

in beyance acting on his representtic)n dated 1211 2øø1 

whrin he made a sp ec ifi c prayer  withdrawing his such 
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Hc&ver surprisingly enough the rrspondents issued 

 impugned communication ciated 16. 4 . 2003 releasing him 

fr'on his present place of posting in terms of the order of 

tasfer dated 10 102001 after aboUtA year from the 

issiance of such or'der of transfer. The applicant did not 

knoii about the terms and condition of request transfer s  but 

he saw the order dated 10 102001 he could corne to know 

tha E he would loose his seniority in the new station The 

respondents in fact took some undertaking at the time of 

frffarding his appiic::at ion (Annexurei) Those undertaking 

cer;i f icates although signed by the applicant but those 

wer in a prescribed format and the applicant being a Sroup 

D 	mployee hay ing little knowi edge about those offic: i al 

les and regLlations signed those certificates 	In fact s  

hel applicant was happy while he received the order of 

trarsfer dated 10 10 20i but subsequently he was made to 

t.ndrstand that he would loose his seniority of about 33 

eas of service he represented to the concerned authority 

cancellation of the order of. transfer 	in fact s  the 

'rc4 r of transfer was not made effective for about 1 	years 

In Ythe mean time mother of the applicant expired and he 

hi11e intimating the fact once again reiterated his stand 

and the respondents on the same releasing h irn w e f 

. 1 6 4 .2003 from his present place of posting 

That with regard to the statement made in para 3 

17 of the Written Statement the applicant 	while 

eteratinçj and reaffirming the statement made above as well 

the DA denies the correctness of the same and for the 

sake of brevity begs to rely and refer upon the statements 

Lie above without any further repetition 
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5 	 That the appi icants states that admittedly the 

applicant was transfer actinQ on his request in the inter-eat 

of the applicant but after issuance of the order of transfer 

he withdrew it, The respondents delayed the matter in 

• issuinq the order of transfer of the applicant and the 

cir4imstances under which he made this application since no 

ionder in existence the applicant reiterated his stand but 

instead of cancel inq. the order of transfer the respondents 

wttl an intention to harass the applicant issued the order 

of release 

In view of the above facts and c:ircumstarices the 

appiicant prays before this Hon 'bie Tribunal for setting 

aside 'of the order of transfer dated 10 iL2øøi aionQ with 

the order of release dated 2. 42øø3 directing the 

respondents not to transfer him from his present place of 

pcs ing 

11-M 
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VERIFICAI ION 

I. Sri Ram Ashish Sinqr 	aged about 54 years 6/0 

LaLe MSinq at present working as Duftry 	(OTP) in the off ice 

bf the CENarancji 	do hereby solemnly 	affirm and verify that 

Une statements 	 made 	 in Para- 

I~V O pAphs ....... 	....... 	...........  true 

to my 	know I edge 	and 	those 	made in 

grphs are also true to 	my legal 

dice and 	the rest are my humble 	submission 	before the 

Hob1e Tribunal 	I have not suppressed any material facts 

the case 

And 	I 	siqn 	on this 	the 	Verification 	on this 

th Jay of 	tof 2003 

u5 
Siqnature 

J) 


